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The Deputy MiBister of Community 
Development Panchayati Raj and Co-
operation (Shrt Sham. Dhar MIsra) : 

(a) and (b). The Minister for Food 
and Agriculture will lay on the table 
of the Sabha necessary information as 
soon as it is available. 

(c) No, Sir. Government had re-
cently set up a Committee on Coope-
rative Credit and a Working Group 
on Co-operative Farming. The reports 
of the Committl'" and of the Working 
Group as well as decisions of Gov-
ernment thereon had already been laid 
on the table of the Sabha. Steps arc 
now being takpn to implement these 
decisions. 

Promotion of Commercioll CI"rks on 
Howrah Division 

3290 J Shri Mohammad Elias: 
. L Shri Dinen Bhattacharya: 

Will the Minister of Railways l.){,. 

pleased to stu te: 

(a) wlwthl'r it is a fact that in the 
Howrah Dh'ision of the Eastern Rail-
ways many Commercial Clerks have 
not been promoted even after comple-
tion of 18 year., of service; :md 

<b) if so, the reason therdor': 

'fhe Dt'puty Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) and (b). Information is 
not readily available and will be laid 
on the table of the Sabha. 

Promotion of Commercial Clerks on 
Railways 

3291 .f Shri Mohammad Elias: 
. L Shrl Dinen Bhattacharya: 

Will the Minister of Railways be 
pleased to state: 

<al wheth"r it is a fact thHt after 
re-grouping of the Railways ail Zonal 
Railways are to follow an identical 
policy of promoting commercial 
clerks;, 

(bl whether it is a fact that the 
promotion of these commercial clerks 
is on the basis of seniority; 

(c) whether it is also a fact that the 
Eastern Railway authorities follow a 
differen t policy; and 

(d) if so, the details thereof? 

The Deputy Minister in the Minis-
try of Railways (Shr! Shahn'lwaz 
Khan): (a) to (d). Information is 
not readily available and will be laid 
on the tablt' nf th" Sabha. 

Legal Action Against Person for 
Supply of Fertilizers 

3292. Shri A. K. Gopalan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that some 
people have been arrested in Bombay 
in connection with the supply of ferti-
lizers by their firm; 

(b) whether any charges have been 
framed and case is proceeding against 
them; and 

(e) if so. at what stage are the 
)lrOl'l'L'dings'! 

The Minister of State in the Ministry 
of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Yes. 

IL) and (e). The matter is still 
lIndc']" policC' investigation. 
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CALLING A'ITENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

FIRING BY PAKISTANI ARMED POLICE ON 

EVACUEES FROM RAJSHAHI DISTRICT 

Shri Hem Baroa (Gauhati): Sir, 
Under rule 197, I beg to call the atten-
tion of the Prime Minister to .he 
following matter of urgent public im-
porlance and I request that he may 
make a statement thereon: 

"The reported firing by Pakis-
tani Armed Police on evacuees 
from Rajshahi district in East 
Pakistan crossing into Indian teni-
tory on the 14th June 1962, result-
ing in death of 12 persons and in-
juries to several others." 

The Minister Of State in the Min-
Istry of External Aftalrs (Shrimati 
,Lakshml Menon): Government have 
seen this news and ever since this 
morning we were trying to get the 
Information directly from the West 
Bengal Government. At 10.45 A.M. 
we received the following telephonic 
message which I place betore the 
House. 

"On the 15th morning at 3 A.M 
while 600 Santhal refugees be-
longing to these areas of MaIda 
which had gone over to East 
Pakistan after partition were 
crossing over to MaIda at Anan-
dapathar from Rajshahi, panic-
stricken as a result of the recent 
disturbances in East Pakistan, they 
were fired at by the East Pakistan 
forces, As a result, two Santhals 
died and eight were seriously in-
jured. Subsequently, of the eight 
injl~red, two more died on the way 
to the MaIda hospital. bringing 
the number of dead to four and 
injured to six, Strong action has 
been taken by the district autho-
rities to ensure that there is no 
"ppcl"cussion of t.hese unfortunate 
events in MaIda, The State Gov-
ernment are lodging a strong tele-
graphic protest with the GOVern-
rp.e'nt Of Pakistan in the matter," 

. Sl\ri Raghunath Singh (Varanasi): 
Only a protest? 

Mr, Speak.er: There is one thing 
lhat I must submit to the House. 
When I had suggested that Calling 
Attention Notice may be resorled to 
more frpquently, I thought that per-
haps, one ,two or, at the most, three 
Members would give notice. But I 
find that the number of Members 
who give notice is increasing day by 
day, In this particular case, there 
arc sixteen names, I used to allow 
one question to be put by each Mem-
ber who had given notice, At this 
rate, it will not be possible for me 
to allow opportunity to each Me,nher 
to put a question. A Calling Atten-
tion Notice, is, at the most, something 
more than a short notice question, 
where on a particular issue a Member 
feels agitated when he reads the news 
and wants some information from the 
Government, So, it can only be 
treated as a question, more important 
and urgent, where the Members want 
some explanation, or some tacts, from 
the Government within their know-
ledge. So, neither will it be necessary, 
nor will it be possible tor me to call 
every one of them to put questions. 
If I feel that the information that 11 




